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original /Application No. 106 of 1992 

Surendra Kumar   4-kpplicant 

Versus 

Union of India and Others   Respondents 

Hon 'la le Justice U.G. Srivastava,  V .0 

Hon. iv.r. K. Lioayya, Member(i+.) 

The pleading s are complete, the case is 

being heard and Disposed off finally. The 

applicant was initially appointed as Casual labour 

on daily wage basis in the Department of Tele-

Commun ication , Muzaf farna gar, on 1st February, 1935 . 

May it be, because he is a clisablOperson sufferinig 

fran folio and he also belongs to Back ward 

canmunity. 

2. 	Initially the applicant worked f or 17 days and 

it appears that a protest was made by the Union. 

The reef ter again  the applicant was taken as casual 

labour From 1st February 1936 to July 1987. He 

continued to work practically every month for few 

days, the details of which have been liven. kith 

the result during these period he worked for 34L 

days. according to the applicant, as he had 
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worked more than 24G days during the period of one 

011' 	 year, he has attained the temporary status and he 

was entitled to be regularised. But instead of 

regularisation, no work has been given to the 

applicant and his services have been put to an end 

in this manner. The applicant made efforts for the 

same and also through the Union but even then the 

service was not given to him that is why he has 

approached this Tribunal. 

3. The respondents have opposed the applica- 

tion pleading that when ever work was available the 

work was given to the applicant. Thereafter as the 

work was not available he 045s not given the appoint- 

ment and the applicant has toyed application that 

he being a dis able? person, he may be given a job. 

Obviously, the work was available in the dep4rtment 

and that is why the casual labour were taken. 

4. It has not been stated in the vtitten 

statement that after the exit of the applicant, 

no casual labour what so ever has been taken in the 

department or the work which was done by the 

applicant as his stay has come to an end and any 

n-atite has not been taken from any permanent employee 

or from any of the temporary employee or casual 

labour. In the absence of any other nal-,:e which 

has cot to be accepted in this favour the applicant 

was a casual labour and as such he could not have 
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claim full right but in view of the fact that he has 

worked for more than 24L days and belonged to ciis- 

coi 
able

) 
 person] f or whom certa in percentage is in 

reservation and there appears no reason as to why  

he could not be considered for reappoiitmeht. 

Accordingly, the respondents are directed 

to consider the case of the a pplicant as a general 

candidate or a candidate from disablek persons quota 

and give him fresh appointment. Incase any person 

who v:as taken as casual labour subsequent to 

engagement of the applicant, as such the applicant 

shall also be taken back as casual labour. After 

taking back the applicant, his case for regularisa-

tion shall also be considered, incase cases of 

similarly placed persons have already been consider-

ed or
tA  a general consideration. Let all these be 

done within a period of three months. 

6 . 	';'iith these observations, this application 

stand disposed off finally. No order as to the 

costs. 

lai„Licati; 

Dated:3rd December. 19'92; 
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